
O.A. NO. 809/2000

He« Delhi this the 3rd day of August. 2G00

Th'S'lS Mr! v"K''SaJofr°a': S'uf''
Rajender Prasad
S/o Shri Ram Sawrup,
R/o e-6A,/222, Sangam Vihar,New Delhi-110062. ...Applicant

Qhri shankar Raju, proxy for(By Advocate. Shri ghardwaj)

Versus

1. Union of India,
through

rhfstry^'oflhdusfry'udyog Bhawah,
New De1h i .

2. Executive Director, ^^trepreheurship
rd^Cll Buri^ess Develop.eht,
Skhll'Ihdustrial Estate,
New Delhi-110 020

Shri Rajeev Sharma)

.Respondents

(By Advocate:
,^pncp (flrall

Shri Shahkar Raju learned proxy counsel
appearing on behalf of the applicant concedes that no

on has been issued so as to confer
jursidiction »ohthis Tribunal in respect o
respondent No.2, National Insitute
Entrepreneurship and Small Business Development.
,ne circumstances, he seeks permission to withdraw
the O.A. with liberty to seek appropriate relief

forum Prayer made is granted. Nobefore a proper forum, rr y

order as to costs.

(V . K. iRagotra)
Member (A)

(AshOk Aprwal)
Chai

CO .

b


